
F.No. 15011/118/2028-Jus(AU){4393)

Government of India 

Ministry of Law & Justice 

Department of Justice 

(Admn.11 Section) 

CIRCULAR 

Jaisalmer House, 26 Man Singh Road 

New Delhi-110011 

Dated: 30th July,2026 

Subject: Engagement of Retired Government Servants as Consultants in Department of 

Justice on contract basis-regarding. 

The Department of Justice, Ministry of Law and Justice invites applications from willing 

and eligible retired Government servants /CSS officers/ employees at the level of upto Section 

Officer/equivalent for engagement as consultant on contract basis. The number of consultants 

proposed to be engaged are three. 

2. The engagement shall be initially for a period of one year, which may be extended or

curtailed as per the requirement and satisfactory performance of the Consultant.

3. The eligibility, remuneration, job description and other general terms and conditions

are as under:

a. 

b. 

C. 

No. of personal : 

to be engaged. 

Period of: 

Engagement 

Eligibility 

criteria 

03 (Three) Consultants which can be varied at the discretion 

of the competent authority. 

Initially for one year. This can be extended or shortened at the 

discretion of the Competent Authority. 

1. Retired government servant at the level of upto

a. Section Officer or equivalent upto Level 10 of Pay

Matrix as per 7th CPC .

b. The Candidate should possess good analytical ability

and writing skills (Noting and Drafting) and having experience

in Establishment, Cadre management, Vigilance, Pay fixation,

Pension, Personnel, APAR/Confidential Cell, protocol,

F inancial Matters, having good knowledge in examining of

books of accounts and scrutiny of audit /inspection reports.

c. Legal background preferable.

d. Having computer knowledge and working experience

on e-Office in their serving tenure.





g. 

--3-

c. The Consultant fails in timely achievement of the milestone as decided
by DoJ.

d. The Consultant is found lacking in honesty and integrity.
e. Posting of a government official who could do the Consultant's job.
f. The requirement of Consultant for the work assigned ceases to exist.
g. The undertaking given by the candidate is found false.

xi. 'No work no pay ' will be applicable during the period of contract, if more
than prescribed leave will be taken.

xii. The Consultant shall not be entitled to any TA/DA for joining the
appointment.

xiii. Decision of selection committee/competent authority will be final and
binding on all candidates/consultants.

The application as per Annexure may be sent by email mentioning the above in the 
subject line To: shanglai.a@nic.in 

h. Filled in application form should reach in this Office within 15 days from the date o1
issue of this circular.

4. Ministries/Department, etc. are requested to give wide publicity in their respective
Departments/Organisation and Sub-Ordinance Offices.

Endo: As above. 
�� 

{A.S. Lungr�rsu�� )o 
Under Secretary to the Government of India 

E.mail: shanglai.a@nic.in

Copy to: 

1. All Ministries/Department for giving wide publicity.
2. The Under Secretary, CS-I Section Department of Personnel and Training, GPOA- 3,

Netaji Nagar, New Delhi-110023 for uploading on their website.
3. The Under Secretary, MHA for uploading on MHA's website.






